
25-07-22

Misc. Crl. (bail) Case No. 336 of 22

This is a petition flled U/s.439 of CrPC with prayer to

release accused Iqbal Hussain on bail in connection with Tezpur PS case

No.e46l 1 e W s La3 FaL Fzs I 1s3(A) I 294 I s06 I 307 I 29s (A) of I PC'

Thecalledforcasediaryhasbeenreceived.Ihaveheard

ld counsel for the accused and also the ld Addl.P.P. for the state.

The fact of the case, in brief , are that on 4-6-19 an FIR

was lodged by one Simanta Bikash Baruah at Tezpur PS stating therein that

on that day at about 4:10 p.m. when he wir. in the market, he Saw about

50-60 youths obstructing a tempo along with its driver and creating

nuisance. The informant rescued the driver and sent him away. Thereafter

as the informant went near his motor cycle, one person named Manju

along with 50-60 other persons came and assaulted the informant in his

chest, back and head causing serious injuries to him. Those youths also

criticized the Hindu religion using various obscene languages. They also

threatened to stab the informant's neck if he comes to Chowk Bazar in

future. Based on the said FIR Tezpur PS case No.946/19 was registered.

Accused Iqbal Hussain has been arrested on 20-7-22 and sincethen he has

been in custodY.

It appears that investigation of this case is in the verge of

completion and the IO has failed to show any reason why custodial

detention of the present accused is required. Record also does not reflect

any justification for arrest of the accused.

considering all aspects, accused iqbal Hussain is allowed to go

on bail of Rs.20,000.00 (Rupees h^/enty thousand) with two sureties of like

amount to the satisfaction of the ld Elaka Magistrate. '
Return the case diary in sealed cover'

With this order, this Misc. case is disposed of.
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